FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SHITAL INDIA PRESERVATION
PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Shital India Preservation Private Limited

2. | Date of incorporation of corporate | 18/04/2011
debtor
3. | Authority under which corporate | ROC Uttar Pradesh II
debtor is incorporated / registered
4. | Corporate Identity No. / Limited | U74120UP2011PTC044402
Liability  Identification ~No. of
corporate debtor
5. | Address of the registered office and | Mohmmadpur, Sarai Jawai Etawah Road,
principal office (if any) of corporate | Firozabad, Shikohabad, Uttar Pradesh, India,
debtor 205135
6. | Insolvency commencement date in | 26/10/2026 (Order was uploaded on
respect of corporate debtor 29/10/2026 on the NCLT portal)
7. | Estimated date of closure of | 24/04/2027 ie., 180 days from Insolvency
insolvency resolution process Commencement Date
8. | Name and registration number of the | Tanveer Ilahi
insolvency professional acting as | Reg. No- IBBI/IPA-001/IP-P-02553/2021-
interim resolution professional 2022/13874
9. | Address and e-mail of the interim | Address: D-158/At. No. IV/145, Jaitpur Extn-II,
resolution professional, as registered | Badarpur Near Rampali School, New Delhi-
with the Board 110044
Email Id: ip.tanveerilahif@gmail.com
10. | Address and e-mail to be used for | Address: 1754, Ashiyana Colony Opposite
correspondence with the interim | Government Girls Inter College Hapur Road,
resolution professional Meerut, Uttar Pradesh. India 250002
Email Id: ip.tanve
cirp.shitalindiai@gmail.com
11. | Last date for submission of claims 12/11/2026
12. | Classes of creditors, if any, under | No Class of Creditors could be ascertained at
clause (b) of sub-section (6A) of | this stage.
section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals | No Class of Creditors could be ascertained at
identified to act as Authorized | this stage accordingly no  Authorized
Representative of creditors in a class | Representative is proposed.
(Three names for each class)
14. | (a) Relevant Forms and a) Web link:

(b) Details of authorized
representatives are available at:

https://ibbi.gov.in/home/downloads
b) Physical Address: Not Applicable in view
of Column 13

o £




Notice is hereby given that the National Company Law Tribunal, Allahabad Bench at Prayagraj
has ordered the commencement of a corporate insolvency resolution process of the Shital India
Preservation Private Limited on 26/10/2026 (Order was uploaded on 29/10/2026 on the NCLT
portal).

The creditors of Shital India Preservation Private Limited, are hereby called upon to submit
their claims with proof on or before 12/11/2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA: Not Applicable

Submission of false or misleading proofs of claim shall attract penalties

e

Sd/
Tanveer [lahi

Interim Resolution Professional
Reg. No- IBBI/IPA-001/IP-P-02553/2021-2022/13874

Date: 30/10/2026
Place: New Delhi
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' Possession Notice (For Immovable Property) Rule 8-(1) SYMBOLIC POSSESSION NOTICE
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL Whereas, e wndemsigried Beng e Aulhonzed Otcer of IFFL Hormd Firancs Limiled (Fonmetdy known as Inde Infofing Housng Foande Lid § ) ) z Registered Office: ICIC! Bank Towers, Bandra-Kurla Complex. Bandra
ALLAHABAD BENCH, PRAYAGRAJ FL-I-IFEI:'rL]-Jn:::-IarIJ'ﬂEa:U{Ersazli:r-:jrd HI'EE.LIIE?EEFIE!Fina‘.ITiHIASSEI‘E a{n:l Eﬂf:."'I'I:EI;IfLI'I'I I:-‘!'DE;]a:ur-Eflrﬂarusrl'g-: a2andin E:Eetjs?ﬁ.a[u?umi; ICICT Home Finance | (East], Mumbai- 400051 )
coafesred under section 1 3412} mad with Ruia 3 of the Secunty Intarasti Erforcamant] Ruies 2002, 8 Demand Nolice wes issuad by thedutharis ; ; :
ORIGINAL COMPANY JURISDICTION Officer of the company to the BormawenCo-Barmwens mentichad hersin below 1o repay the amaunt natice is haraby ghen o the ‘i e Corporate Office: ICICI HFC Tower, |B Nogar, Andheri Kurla Road, Andheri Eost, Mumbai- 400059
IN publicin #:r‘:lurél'-'lI!;HllbujLHdi}-Sial!lFul:lﬁ taken m“ﬂqm’.'jmrm suur:l*:“l'r'dhwitlfl.‘fllewiuttlrult*r-"'-uxmisu Ulﬂwfrﬁmu"ﬁ i uredee Branch Office; 1st Floor, KH No. 700, Sarsawan Pargona, Arjungan], Near- Bhatia Bokery & Axis Bank,
Saclion 13(4) of the said Rules. Tha baroswer in paricular and the pulikc in genaral are haraby caulionsd not 4o daal with the properly and any il
COMPANY PETITION CP (CAA) NO. 25/ ALD / 2026 daalings with the property will be subjact e the charge of HFL HFL for ar.ﬂu:untﬁ.rrentn'ledf'mrﬁln urrder with irderast therecn The bomowers Lucknow Uttar Pradesh- 226002
CONNECTED WITH attention |5 irited 1o provisions of sud-saction (8] of section 13 of the At [F the boerower dears the dues of te "IIFL HFL® together with all costs. Whereos : . 2 2 e BE LAk
COMPANY APPLICATION CA (CAA) NO. 18/ ALD/ 2026 charges and expanses incured, at any fime befons the date fxed for sale o {ransfar, tha secured assets shafl not be soid or iranslerad by "IFL The undersigned being the Authorized Officer of 1CICI Home Finance Company Limited under the Securitisation,
[Under Section 230 and 232 of the Companies Act. 2013] HFL™ and no further steg shall be takean by "IIFL HFL" foriransfier or sale of the secured assais, Reconstruction of Financial Assets and Enforcement of Security Imterest Act, 2002 ond in exercise of the powers
- s i ; : - conferred under section 13 {12) reod with Rule 3 of the Security Interest (Enfarcement) rules 2002, issued dermand
W THE MATTERDE THE gmﬁméEb ACT, 2013 Hmf:ﬂlgerrgﬂﬁ:]mm qulm ﬂjﬂm EEW::A;;:‘.IFH]THH W}1 T;“f!?:;ﬂ;ﬁm; L2 ‘i:.i'a:f, m Entlfe? upan th:}r l:-l_t:rr-u:uw:;*.rs mentioned below, to repay the amount mentioned in the notice within 60 days from the
AN : | piacE &l parce . Hage Usawan Werd No.1| - ks, - (rLpaes FOU ey |-geion ate of receipt of the said notice,
. Mr. Parkaj, Mrs, Sonal | Tha, D . UUsswan, Maar Hospital, Budaur. Uittar Pradesh.| Lakh Thirty Seve B e i sai i . :
IN THE MATTER OF SCHEME OF AMALGAMATION OF Gkt P Eriaings. Lo E-r.l. ?ASRFEHMEFE-&mEriTq U:-Elllg.:':- F_?fl F'rr?:[,:r.E;-'. ol gfﬂ?ﬁh‘ﬁ'ﬁ?ﬁ 05-01- | 28-10- ,5;5 the h:-,. rr_.:.w‘-pr 'fn;:r!_ed tqtrepn:,-.l;}‘:a:lnmn}n}t, natice [s her:al;l-:,: g|lw.h|1 Ltr::ihe I?Fm O ET rﬁ:md tﬁhe |._.||',||t|.: in Qenfﬁlfnlthfjt
{Prospect Mo IL10583435) Type: hrea fdmess ring Proparty Area. 545 S Iquwﬁ'; Db 2026 | 2008 the undersigned hos token possession of the property described herein below in exercise of pawers conferred on
LGS HOLDINGS PRIVATE LIMITED. a Company incornorated under the : e el e < e himy her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The
: ot i e P 'J'II P . Babiu A :“3'“'?"'"- Mrs: | het piace and parcel of Gata No.533, "““%CD’IEI_‘_!‘!""'- Ushel | Rs. ‘1'5”“'"‘.";.':"-_7-":"-'5 Four | 09-06- | 28-10- borrower in particular and the public in general is hereby coutioned not to deal with the property and any dealings
Companies Act, 2013 having its Registered Office at D-3/A, Panki Industnial Estate, I'-;arrm Eﬁ“ 1 Erlﬂe .?’Jd“_'-:'r- L .ﬁﬁ]n o &Eannmai?grg1 '-'5‘:. LE Proparty ﬁi’gfﬂ;ﬁ : :"ﬂ;'E'E"'dSE"'E“ 2026 | 2026 with the property will be subject to the charge of ICICI Home Finance Compony Limited.
Kanpur — 208022 (U.P.} having Corporate |dentification Number | W\“—ﬂ i ), [Type:ire SOREN) | Wy 3_' c o TR reﬂ, upees Uiy} The Borrower's ottention is invited to provisions of sub-section [B] of section 13 of the Act. in respect of time ovallable,
UB4990UP2019PTC 124957 within the jurisdiction of this Tribunal Mrs. Suda Mr. Jang Bahadur | M1 That plece and parcel of Vil Saral Fipra, Tehs Datagary,| Rs. 4793480 (Rupoes Four | 09-01- | 26-10- toredesm the secured assets,
- J iEs nound Sinita Mk En:g' Prospect :H-lE!;-HI}. Maar Mandir, Budaun, Ullar Pradesh, nda 245535/ Lakh Savanly Nine Thousand | 2026 | 2026 = e T e STy e itered T Home
iti i 5L in St} Proparty Type: ™ i i : ' f ' = e ; A 3
Petitioner Amalgamating | Transferor Company No.1 Mo IL1053585%) gﬁi L-'I’*F gt IJ'-'rr;ﬁer!.-,-l.ﬁ.rEE FLE Fiiparh Type Lared Asea 1?;]%?;;{%5% ot Co-Borowerl ! iate of Possasaton tﬂﬁﬁ .:éfﬂnt?tu_n:: el et
S = P L, S, e S = = - R A L — — L - ¥ My - 1 B EHE] i
AND For, further defaits please contact fa Authorisad Officer al Branch OMice - 1017, 108 Floos, Cyber Heighs, TC.212 and TG /5, Wibhuli Khand, bl P L T - : :
KPR-C HOLDINGS PRIVATE LIMITED, a Company incorporated under the Gomb Mager, Lucknow - 226 010 or Corporate Office : HFL Towar: Plot Mo, 98, Udvog \har. Ph-IV Gurgaan, Hargana. 1. (Mohammaod Ateeq (Borrower), House Mo, C-5628 Block C Sector 12 Situated | 14-07-2026 I-Uf-kr'"::‘-"«f-
I:t:-_l?.pa nies Act, 2013 having it Hegmmred Office at *Sukhdham’, Flat No. E-2, FLACE : LUCKNOW | DATE : 31.10.2026 50i-, AUTHORISED OFFICER, FOR IIFL HOME FINANCE LINITED Milofar Khan (Co -E_nrruwe r}, In Ropojipuram Chstrick Lucknow 226017 !._It'-tur Fis, south
7117 (9-10), Tilak Nagar, Kanpur - 208002 (U.P.) having Corporae Identiication Lok Hite SondiBegticar: | Mrodes Bounded By Harth By EMEE e |-SSBQE
Number LB4990UP2019PTC 119628 within the jurisdiction ofthis Tribunal, U.P. State Sugar & Cane Development Corp. Ltd i P el omblinl S D i
Petitioner Amalgamating/ Transferor Company No. 2 k el 2 2 - et k. e
H 1 ; : i ! ; LHLESOOOD 14BBE63 BG.26. Date of Possesslon 27-0ct-26
AND Unit- Pipraich, At & Po.- Pipraich Distt.- Gorakhpur-273152
) ; _ p i pre i F 3 2. |Mohammad Ateeq (Borrower) ,  |House Mo, C-5628 Block C Sector 12 Situated | 14-07-2026  |Lucknow-
BHPH'A. HOLDINGS FRWATE LIH!TED" e Gnmpar!':,-’ IMERrpEReT InCeE 1R tEUbEIdlﬂr}f U.P. State EUQHF ﬂﬂrpﬂfﬂtlﬂn L"““Ed] Milofar Khion (Co-Borrower), In Rojajipuram District Lucknow 226017 Uttar Fs, South
?T}"ﬁ'ﬂg? J“T*F:It-h1 r‘iﬁﬁ i Hgﬂﬂ}ﬂéﬁ fgﬁ al Eur_‘j:zdhﬂmr- féﬂ r;p f-ﬁ- E-mail: upsscdclpipraich2018@gmail.com e GST No. 09AAACU5951D6Z7 206/14 Hoto Sangi Beg Near | Prodesh Bounded By- North By: 5 Mtr Wide | 6661576/
(T {d=1d), Tilak agar, kanpur - L3 NENG Orporaie Icenimcaton . o et r 7 Akbori Gote Lucknow, UP Rood, South By: 6 Mtr Wide Rood, East By:
Number U64980UPZ000PTCD25270 within the jurisdiction of this Tribunal. Registered Office: Vipin Khand, Gomti Nagar, Lucknow (U.P.)-226010 Lucknow 226007, House No-C-5630, West By: House No-C-
Petitioner Amalgamating ! Transferor Company No. 3 Cﬂ ﬁ f E ﬁ B LHLKSO0D01 488664 5626/ Date of Possession 27-0ct-26
AND The abowva-mentioned I:re:irr-:lwcr'.-'-!:c:l.-' guurnntnr;fli:l ara hr;:_l;b:.' qiven o ;:HJ ':I:I:;in}- nntll:;.; b repoy the umnﬁnt. alse tha
BNPR-B HOLDINGS PRIVATE LIMITED, s Company Incarporated under the % mortgoged properties will be sold on the expiry of 20 days from the dote of publication of this Notica, as per the provisions
: FEEE, s ; Eﬁlﬁl?,f EH |$F HA 2026-27 %FL ?ﬂ-'ﬂﬁ _D}r HqreaH :ﬁ W ﬂﬂﬁﬁ underthe Rules 8 and 9 of Security Interest (Enforcement) Rules 2002
ipanies Act, 2013 hawving its Hegistered Office at "Sukhdnam’, Flat Mo, E-2 Al . = = ¥ = T . o
%T?pg.g] Tiltahz;-iagar Haﬁpur 208002 iuﬂ Pﬁwniur;umware Ider'uﬂcaiﬂr: FmgfeiaaiaSaar & Pt Ty & gl & memm ¥ awE 59 @ \Pate: October 31, 2026, Place: Lucknow Authorized Office, ICIC| Home Finance Company Limited /
Number U64930UP20 16PTCOB3415 within the jurisdiction of this Tribunal, 4 2 e swoda & meow F st @ ol 2 e gl e
Petitioner Am::a;mahngﬂransferur Company No. 4 AH-UIEE hittps://germn.gov.in U &1 1 9&al 21 . . REFIORI\Q ARRC LIMITE[Z: mited
ormerly known as Reliance Asset Reconstruction Company Limite
KPR-A HOLDINGS PRIVATE LIMITED, a Company incorporated under the &. w1 @ Frarm > fagw ffger @1 |Ffder o< &t 2nd Floor, ICC Chambers-Il, Saki Vihar Road, Near MTNL Office, Powai, Mumbai, Maharashtra - 400072 T +91 22 6895 9000
M7 (-10), Tilak Nagar, Kanpur — 208002 (U.P.) having Corporale Identification 1. | o &m gofen GEMI2026/B/8210524 |28 10.2026] 09.11.20%98 REFORM ARC LIMITED (Formerly known as Reliance Asset Reconstruction Company Limited) called as “RARC’, acting
MNumber LG4 200UP1887PTLO0B240 within the jurisdiction of this Tnbunal, — in its capacity as Trustee of “RARC 068 Trust is an assignee and a secured creditor of below mentioned borrowers by virtue of
Petitioner Amalgamating / Transferor Company No. 5 2 | FH 3?-‘11-;;—,;::;]:. Eaip e GEMI2026BA212516 128.10.2026] 09.11.2026 Assignment Agreement dated 30.03.2022 executed with Indian Overseas Bank.
AND The undersigned in exercise of powers conferred under the Securitisation and Reconstruction of Financial Assets and
NALINI BUILDCON PRIVATE LIMTED, o Canany ncoporaed unee h Lt SRR |25l 120 T g ey e Mg A e
Companies Act, 2013 hawing its Registered Office at "Sukhdham’; Flat No. E-2 o be sold strictly on “AS IS WHERE IS”, “AS IS WHAT IS” and “NO RECOURSE” basis apart from other terms mentioned below
oy s ed ; Slindhacie Gzl e pua v Mg Foa 59 & afier v wes @ y ’ 2 '
T (9-10), Tilak Nagar, Kanpur — 208002 (U.P} having Corporate |dentification e E?T } 3 ;i Name of Borrower,/ Guarantors,/ Mortgagors
Paﬂﬁnnurﬁmalg;mating ! Transferor Company MNo. 6 ﬁl’d’l%'ﬁ = 9265735574 e (L)albagh Ward-Hazratganj, Lucknow - - .
iy -'-H'q‘lq Elﬂ'ﬁl LT, utstanding dues as on dt. 22.10.2026:- Rs. 33,26,015.29/- (Rupees Thirty Three Lakhs Twenty Six Thousand Fifteen Hundred
RKL HOLDINGS PRIVATE LIMITED, a Company incorporated under the TEE: PIP/2026-27/f4SNT/ 1318 RAmE: 29/10/2026 VeI VS B TS
Companies Act, 2013 having Its Registered Office at ‘Sukhdham', Flat No. E-2, Is Property is in physical possession o
T {8-10), Tilak NEQHI’. HE!H-PIJ[ — 208002 |_|.I:.F'.:I|'Iﬁ'.l'ir.'lg CUFF{IFEtE Identification Possession Notice J.'Fur Immovable Prnpeﬂ-’-} Rula 8-(1) DFSCRIHION 9FIMM0VABLETHE PROPERTIES : =
Number US4990UP2019PTC 113226 within the jurisdiction of this Tribunal. Whermas, tha ursdarsignet being (e Authorized O T IFL Hame Fifjance Linitad {Fatmeely kiiawn s cia irfoliig All that Part and Parcel of the Commercial Property situated at Shop No. 9, Second Floor, Universal Complex, 8 Balmiki Marg,
wix " i : A T BT oM B i s Al B e e ey i Lalbagh, Ward- Hazaratganj, Lucknow, Measuring area 11.895 Sq. Mtr by Mr. Samshad Ahmed Proprietor Silk Palace. Boundaries-
Pﬂhhun&rﬁmalgamatmg.' Transferor Company No. 7 fousing Frarde Lid. ] {11 FL-H FL) undés thie Secinlsaton and Reconsinaclion of Financal Asels and Erfircenn of ) -
Sacirity Iriterast Act 2002 and in exerciss of powers conferred urder section 13(12) mad wilh B 3 of the Sacuriy On The North by- Shop Other, On The South by — Lane On The East by- Common Passage, On The West by- Shahi Masjid
AND Inlerest -:El_l:u.f::r.mer.‘.:- Rules 2002. & Demand Notice was issued BE- 1he -’lLI'II'I_I:i'iEEl:I.':‘?"f cer 0f the compeny % the RESERVE PRICE:- Rs.3,50,000/- (Rupees Three Lakhs Fifty Thousand Only)
SLFFLE. HOw Ce DIRVATR 1 BT ED. 2 Campen) nearpotated: odac ih OORE T gt 1 vt i ko abgaio ot [aopaie e ekt Do Iy i o EMD AMOUNT:- Rs.35,000/- (Rupees Thirty Five Thousand Only)
Companies Act, 1956 having its Regislered Office at "Sukhdham’, Flal No. E-2, oweers confiemed on him urder Seclien 132) of the said Rues, The barrower in particular and the pubike in guraral are Details Of Auction Events: - Inspection Date of Property : 02.11.2026 from 11.00 A.M. to 01.00 P.M.
TAT (9-10), Tilak Magar, Kanpur - 208002 {1.P) having Corporate [dentification ;ﬁrﬁ caltoned :m-'- 1o el W E::rlll'f- r:rﬂmn:rarlr; :urlv rleq:fii:ns-mll'ﬁh& fmnal-.rwﬂnzensnll-m It_ﬁl gﬁcmrﬂﬁ ol "FJl: Last date for bid submission : 16.11.2026
P ; Fbee S o An snpant &s mentioned heren uncer with intenest thesean The borrowers-attention i inviled io provisions. of . P . . ; ; ;
Mumber U64890UP2001 PTCOZ6285 within the junsdiction of this Trbunal, sub-section (B} ofsacfion 13 of tha Ack, Bthe borawe daars the dues cTthe "NIFL HFL" logetharwith all costs. charges Date of E-auction : 17.11.2026 between 12:00 P.M. to 01:00 P.M. (with extension of 5 minutes each)
Petitioner Amalgamating ! Transferor Company No. 8 and expanzes incurmad, al any time bafore tha date foed for sale or transfar, the securad assets shall nol be sold ar TERMS AND CONDITIONS OF E-AUCTION SALE _
AND fransfesred by "HFLHFL™ and na fusher stap shall ba [skan by "[IIFL HFL™ Srlrarefar o sale of tha seouned assals 1. The property shall not be sold below the reserve price and sale shall be subject to confirma-tion by REFORM ARC LIMITED
TANYA CAPITAL PRIVATE LIMITED, a Comgany incomorated under the i reia hmytion ot Sukied Rasit; 7000 DNy o o o Ae 18 HERE 19" “AS 18 WLIAT 19" and NG RECOURSE, - Seeured credor. The properfies shall be sold
: e, e by - Borrowar{s) {Immovabds Property) 5. & b5§e- . ' : )
Companies Act, 1956 having itz Registerad Office at "Sukhdham’, Flat No. E-2, Co-Borrower(s)l Al That Piace And Parcel Of Property Khasta| Rs, 4586260-Rpess | Notica | ssion 2. The E-Aucyon shall be . cpnducted through' REFORM ARC LIMITED (Formerly known as Reli-ance As_se?
TA7 {9-10), Tilak Magar, Kanpur -~ 208002 {U.P.) having Corporate dentification K. Amawr Pal Mo 583, Vilage Kastauli, Binawar, Budaun, | Four Lakh Fifty Eight | 09-06- | 28-10- ReCOf_‘StrUCt'O” Company Limited) approved service provider M/s ARCA EMART PRIVATE LIMITED through the website:
Number UG4980UP2004PTCO28235 within the jurisdiction of this Tribunal Mrs. Rakhi DeviJai, |Uttar Pradash 243834 Area Admeasunng|  Thousand Six 2026 | 2026 https://www.Auctionbazaar.com. De-tailed terms and conditions of the E-Auction, Bid Form, and Tender Documents are
| i 11nls e ' Mk B i [IN 50, FT): Proparty Type: Ares_ Admeasuring| Hurdred and Twendy available on: www.rarc.co.in and https://www.auctionbazaar.com.
Petitioner Amalgamating / Transferor Company No. 9 (Praspect No IL108SS186)| Prapery hvea, 720 Six Rupses Only 3. Intendligg t;iddEetAs\ must possess a va(ljid e-mail ID. The Participation ID and Password will be communicated only through
= =T FRER: ST . = e-mail by the E-Auction service provider.
AN ; ; : fl;':'r;;ﬁ_rl FEE.,E' ﬂ;‘?ﬁﬁﬁnﬁ"_ tﬂﬂa'r';'i:‘"ﬁ'::_:f'l:a_j ﬂ“"..j!.rﬁ?"“hc nﬁm;:gﬁ? TE,nm FIT:r'qft;r’li'ﬂh__:;' 4. Interested bidders shall submit the duly filled Bid Form along with proof of EMD deposit and self-attested KYC documents
ANJAL| CAPFIN PRIVATE LIMITED, a Company incorporaled under the e e 21 L o g 2 (PAN Card, Aadhaar Card, etc.) to the Authorized Officer at: REFORM ARC LIMITED (Formerly known as Reliance Asset
Companies Act, 1958 having its Registered Office at "Sukhdham’, Flat No. E-2, F".I "':"-‘_ IJI::; 5 de:hgmr.. TR, i Reconstruction Company Limited) 2nd floor ICC Chambers, Saki Vihar Road, Near MTNL Telephone Exchange,
THT (9-10), Tilak Magar. Kanpur = 208002 (U.P.} hawng Corporate |dentification L enar TYe T Powai Mumbai 400072 and by email to himanshu.yadav@rarc.co.in and Narendra.r.shukla@rarc.co.in. Last date of
I: ) g8 4 l: ] ey ! Date : 31.10.2026 Authorised Officer, For lIFL Home Finance Ltd. submission of Bid Form is 16.11.2026. Bid Forms received late or without EMD shall be summarily rejected.

ok 4776 within tha iurisdistinn afthis Tri 5
Number UibB308UR1983F TLO24276 withinthe jurisdiction of this Tribuna 5. Neither REFORM ARC LIMITED nor the service provider shall be responsible for any failure on the part of the bidder due to

Petitioner Amzjaam:ﬂiihgf Transferor Eumpany No. 10 FORMA "I M PORTANT" . ipr\lltletr)r_wéec’[i/netWﬁrklIissuesi poy\;ﬁrtLaiIure, qr.techni]fzgl IagseségBde?:E arle adlvised to mdalée agequatlte a(I:tecrjnatglg%rrangements.
PUBLIC ANNOUNCEMENT . idders shall comply with the provisions of Section of the Insolvency and Bank-ruptcy Code, .
- ; ; 7. Earnest Money Deposit (EMD) shall be deposited through RTGS/NEFT fund transfer to Current Account No:
SHRUTI FINSEC PRIVATE LIMITED, a Company incorporated under the : (Ulnder R%gulaltl(;psgfthe Insfolvgncy a"‘t’ BPankr ”Pt%B“I"{P”"‘ggm Whil 'S tak : 040211010000004, Name of the Bank: Union Bank of India, Branch: Mumbai, Name of the Beneficiary: “REFORM
Companies Act, 1356 having its Registered Office at Sukhdham', Flat No_ E-2, 71T (Insolvency Resolution Frocess for Gorporate Persons) itequiations, 2019) list care Is taken prior to ARC Limited”, IFSC Code: UBIN0590070. Please note that the Cheque/Demand Draft shall not be accepted towards EMD.
(8-10), Tilak Nagar, Kanpur — 208002 (U.P) having Corporale Identification FOR THE ATTENTION OF THE CREDITORS OF SHITAL INDIA PRESERVATION PRIVATE LIMITED acceptance of advertising 8. The balance sale consideration amount will be remitted in Current Account No. ‘024702000003168, Name of the
Number UGB309UP1896PTCO2081 3 within the jurisdiction of this Tribunal, RELEVANT PARTICULARS =~ copy, itis not possible to verify Bank: Indian Overseas Bank. Branch: San-tacruz(W), Name of the Beneficiary: RARC 068 Trust, IFSC Code:
Patifi Apia ’ (o No. 11 1. |Name of corporate debtor Shital India Preservation Private Limited PY, PO I0BA0000247 through RTGS/NEFT.
etitioner Amalgamating / Transferor Company No. 2. |Date of incorporation of corporate debtor | 18/04/2011 its contents. The Indian 9. Bids below the Reserve Price and/or without EMD shall not be accepted. Bid increment amount shall be in multiples
WITH 5 _ . . Express (P) Limited cannot of Rs. 20,000/- (Rupees Twenty Thousand Only) for property. In case of a sole bidder, at least one incremental bid
Companies Act 1956 having its Registered Office at Sukhdham' Eiat No.E-2 7117 incorporated/registered be held respons|b|e forsuch 10. The successful bidder shall deposit 25% of the sale consideration (inclusive of EMD) immedi-ately upon being declared
P ' d ) P Bl e it 4. | Corporate Identity No./Limited Liability U74120UP2011PTC044402 successful bidder and the balance 75% within 15 days from the date of confirmation of sale.
(3-10), Tikak Nagar, Kanpur — 208002 ; (U.P) h&\fl.'l'llg- C{:rp-:.]r&tt.! |dentification dentification No.of corporate debtor Contentg, nor forany loss or 11. In default of payment within the prescribed period, the amount already deposited including EMD shall stand forfeited
Number U649300UP 1981 PTCO05446 within the junisdiction of this Tribunal, 5. | Address of the registered office and principal | Mohmmadpur, Sarai Jawai Etawah Road damagelncurredasaresultof without further notice. However, extension of time may be granted at the sole discretion of the Authorized Officer.
F‘Btitinnar.ﬁ.malgamatadl' Transferse Enmpan:.r office (if any) of corporate debtor Firozabad Sh,ikohabad Uttar Pradesh Ir;dia . . . 12. EMD of unsuccessful bidders shall be refunded without interest after completion of the auc-tion process.
. =] : : 205135 ’ ’ ’ transactions with companies, 13. The particulars specified herein are stated to the best of the knowledge and belief of the Au-thorized Officer. However, the
(For the sake of I:Irm'll]r, Petitioner Amalgamating / Transferor E“'“PE“'I“ No. associations or individuals Authorized Officer shall not be responsible for any error, mis-statement, or omission.
1 te 11 and Petitioner Amalgamated/ Transferee Company are hereinafter 6. |Insolvency commencement date in 26/10/2026 (Order was uploaded on 29/10/2026 e 14. The undersigned Authorized Officer reserves the absolute right to accept or reject any bid or to adjourn/postpone/cancel
collectively referred to as ‘Petitioner Companies') respect of corporate debtor on the NCLT portal) advertisinginits newspapers the auction without assigning any reason whatsoever.
. - - H ; 15. Prospective bidders are advised to conduct independent due diligence regarding encum-brances, title, measurement,
NOTICE OF PETITION 7. | Estimated date of closure of insolvency |24/04/2027 ie., or Publications. We therefore liabilities, and condition of the property before submitting bids. No claim shall be entertained thereafter.
A Company Petition CP (CAA) No. 25 | ALD [ 2026 ("Petition”) connected with resolution process 180 days from Insolvency Commencement Date recommend that readers 16. All statutory Idl:es., :axte;]s, chlargtra‘s,"sbtarsp duty, Irtlegistr:’:ion chargt:si tranifer charges, and any other incidental
I o ' i o F 8. |Name and registration number of the in | Tanveer llahi i iri expenses relating to the sale shall be borne solely by the successful purchas-er.
Cempany Application CA{CAA) No, 18/ALD/ 2026 under Section 230 to 23Z o the solvency professional acing as interim |Reg, No- make necessary inquiries 17. For further details, contact Mr. Himanshu Yadav, Legal, Mobile No. 9892049543 & Mr. Narendra Shukla, AVP-
Companies Act, 2013 for sanctioning the Scheme of Amalgamation between LGS resolution professional IBBI/IPA-001/IP-P-02553/2021-2022/13874 before sending any monies Resolution, Mobile No-9321339065.
Heldings Pr!va[E LII'_HI!Ed ,:-P_euuuqerﬁ_malgamal:ng [ Tn;nsfemr Company Na. 17, 9. | Address and e-mail of the interim resolution |Address: D-158/At. No. IV/145, Jaitpur Extn-ll or entering into any 18. Thz S.ale_Certlflcart‘e shall ?e issued szlel:ybm the r:tarpe (cj)f thg successful bidder. No rc-er(:‘uegt ;‘orcadd.lf!lon, del:e“obn,
KPR-C Holdings Private Limited ("Petitioner Amalgamating / Transferor Company professional, as registered with the Board |Badarpur Near Rampali School, New Delhi-110044 . . su stitution, or c ange o name(s) shall be t?nte ained under any cllrcum-stances. e Sale Certi |catg shall be
Na E':I BNPR-A Holdinas Private Limited  (Petlitioner Amaldamating | Transfasar Email Id: ip.tanveerilahi@gmail.com agreements Wlth advel‘tlsers issued only upon receipt of the full sale consideration and confirmation of the sale by the Secured Creditor.
T 2 o ] i, R 'g e e - th : ti THIS NOTICE WILLALSO SERVE AS STATUTORY 15 DAYS NOTICE TO THE BORROWER/GUARANTORS/MORTGAGOR
Company No. '), BNPR-B Holdings Private Limited | 'Petifioner Amalgamating /| | [10. [Address and e-mail to be used for Address: 1754, Ashiyana Colony Opposite] | OF OINErwiSe acting on an UNDER SARFAESI ACT AND RULES MADE THEREUNDER.
Transferor Company Nod), KPR-A Holdings Prvate Limited (Petitioner correspondence with the interim l\GAOVGF?fT&?tnt Fglrlds |Rt?rd,Cfg|56 802 apur Road)| | advertisement in  any Place: Lucknow Authorized Officer
Amalgamating | Transferor Company No. 57, Nalini Buildcon Private Limited resolution professional OO T ace s DA o Date:31.10.2026 REFORM ARC LIMITED
Email Id: ip.tanveerilahi@gmail.com manner whatsoever. . . .
(‘Petitioner Amalgamating ! Transferar Company No. &), RKL Holdings Private cirp.shitalindia(gggmail.com (Formerly known as Reliance Asset Reconstruction Company Limited)
Limited ("Petiioner Amalgamating / Transferar Company Na.T), KLPR-B Holdings 11.| Last date for submission of claims 12/11/2026

Private Limited {'Petitoner Amaigamating / Transferor Company Mo. &), Tanya | | 1'° TClasses of creditors, ifan?, under clause | No Class of Creditors could be ascertained
s

Capital Pnvale Limited ('Petitioner Amalgamating | Transferor Company No, %), ' (ggé)g :gilr)]-:g%t)i/otr;] éeiﬁt)er?m I‘ee(;t(i)?l:]ti?):l , at this stage. IH‘JEHT ASSETS SECUHITIS ATIOH &

Anjall Capfin Private Limited {'Petitioner Amalgamating / Transfercr Company

e , - LT = =i i professional
Mo 10, Shrut Finsec Private Limited  {Petitioner .ﬁ.malgamahrrg | Transfaror 13. | Names of Insolvency Professionals No Class of Creditors could be ascertained at this RECOHSTRUCT[OH PRIvATE LIHITED

Company Ne.11) with LTS Holdings Private ‘L""‘II’-E'f-‘ Petitioner Amaigamaed | | identified to act as Authorized stage accordingly no Authorized Representative Regd Office: Bakhtawar, Suite 'B', Ground Floor, Backbay Reclamation Scheme Biock 11, 223, Nariman Painl. Mumbai — 400021,
Transferee Company'} {collectively referred fo as ‘Petitioner Companies’) was (?ﬁpresentatlv? of crer?lt?rs |)naclass is proposed. A dix - IV-A] [S et g e 9]
presented jointly by the Petitioner Companies and heard on 15th Cctober, 2026 by ree names for each class PPANGEX = IV=R] [588 ProvIiSo 10 fuie © 'w ruie
the Hon'ble Mational Company Law Tribunal, Allanabad Bench, Prayagraj| | |14 |(8) RelevantForms and a) Web link: _ https:/ibbi.gov.inhome/downloads SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
(“Tribunal*). The said Petition is fixed for hearing before the Hon'ble Tribunal on 3rd (b) Deta't'st."f a“tho”ze‘?: e at bC) Fl'hys'c%‘\ddfe“: Not Applicable in view of PUBLIC E- AUCTION CUM SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY (“SECURED ASSET") OF MR. ANWAR ALI ("BORROWER") UNDER
December, 2026 vide Tribunal's Order dated 15th October, 2026, - t.feplre;e”Z'Ve_S afisvtat'ha ’\‘l“t’ = LOU”‘T“.b e — THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“SARFAESI
: i r i ouce IS hereby given that the INational Lompany Law  Irbunal, Allahabad bencn at Frayagra) has ACT")READWITH PROVISO TO RULEBAND RULES OF THE SECURITY INTEREST ENFORCEMENT RULES, 2002.

Any person desirous of supporting or opposing the said Petition should send to the
GE:-??IIEFIEEI‘HEd el En:-n'lggni-’-"s gt lheE;EESﬁEcriwe et elred e grr%i;ega&% Sﬁ\g?;eﬂﬁgggtn % /?szoor gr(%t)cid (larm)évseggoarggggrt:%%/ 6?268238 o%ftggel\lgh't?ojrltg?)lé Motica is heraby given to the public in genaral and to the Bomower(s), Co-Barrawer{s ) andior Morigagar{s)in particular that the under mentioned property(s) was
: - : i TRk ; ; i ; ion Pri iy it thair dlai mortgaged to Piramal Capital & Housing Finance Limited (hereinafter referred to as "Piramal”) and subsequently, the dues of the below meniioned
intention, signed by him or his counsel, with his name and address, so-as fo reach The creditors of Shital India Preservation Private Limited, are hereby called upon to submit their claims : : b 3 y

: et : v : ; with proof on or before 12/11/2026 to the interim resolution professional at the address mentioned Borrower(s), Co-Borrower(s) andior Morigagor(s) along with underlying security interest were aszigned in favour of Invent Assels Securitization &
the Hon ble Tribunal and the Petitioner Companies at their Registered Offices an or | 1 | againstentry No. 10, S _ . Reconstruction Private Limited (hereinafter refarred to as “INVENT") by Piramal vide registered Assignment Agreemant dated 07.10.2024. Physical
befora the date of hearing fred by the Hon'ble Tribunal i.e. the 3rd December, 2026, The financial creditors shall submit their claims with proof by electronic means only. All other creditors possession of under mantioned praperly had been taken by the Authorised Officar of Piramal on 03.07.2024 and now will be sold on "As is where is”, "As is what

Where such person seeks to oppose the Pelition, the grounds of opposition
supparted by an affidavit shall e furnished with such notice,

A copy of the Petition will be furnished by the undersigned o any person réquirng
the sama on payment of the prascnibed charges for the sama,

Date: 30th October, 2026 {DHARMNA BERI) [ABHAY PRATAP SINGH)

Placa: Kanpur Authorised Representatives for the Petitioner Companies |

= GRIHUM HOUSING FINANCE LIMITED | ¥l

l.'-lllll-ll LIy

g ey i Prise

days from the date of receipt of the said notice.

in possession are herein below.

may submit the claims with proof in person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to

is", and "Whatever there is" and "No recourse Basis™ by way of public E- Auction on 16.11.2026 for the recovery of dues detfailed as under
The public E- Auction is through Swiss Challenge Method and based on an existing offer in hand (Existing Offeror’Anchor Bidder), Parties interested to buy the

Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limitedherein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section 13 (12) of the said
Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken possession of the property described herein below in
exercise of powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on the dates as mentioned herein below.
The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of secured Creditor the amount
and interest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. Details of Property taken

actas authorised representative of the class in Form CA: Not Applicable propearty may increasea thair bid by the Bid Increase Amount menboned below than the exlsting offer in hand/Reserve Price. The first right to refuzal to match the
Submission of false or misleading proofs of claim shall attract penalties. higher offer will be with the Anchor Biddar and in casea the Anchar Bidder fails o match Lha higher prica; tha properly may be sold o such bidder wha has submitied
Sd/-Tanveer llahi & hiﬂhﬂrﬂf_{ﬁf o o ) o
Date: 30/10/2026 Interim Resolution Professional The description of Borrower(s), Co-Borrower(s) andlor Mortgagor{s jwith description of the immovable property(s), known encumbrances and known liabilities (if
Place: New Delhi Reg. No- IBBI/IPA-001/IP-P-02553/2021-2022/13874 any)are as under:
Loan Code /| | Description of Immovable Tatal Property in
fr‘: Borrower(s) / Property|s) with known Demand Notice Outstanding R:;Ew:“?miéipl Symbolic or Dfr;:;d ::imﬂ
Hﬂ Co-Borrower(s)/ | encumbrances and known Date and Amount Amount (As on | o (ke A 3 Physical | .o .;I:;mr
@ | Guarantor(s) liabilities, if any 29.10.2026) ncrease AME. | possession e
; 27.03,201% and Rs. 8 70,21,298/-
P A0CM! x
Anwar Ali ”Eﬁﬁg::fﬁ"g?ﬁ”ﬁf h;l'ﬁ Rs. 3.93,26.937/- (Rupees | (Rupees Eight n;::';zu:s
Registered Office: 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra 411014 (For Immovable Property) (Borrower) and . . |Three Crores Ninety Three| Crore Seventy Rs. 1,50,00,000 s
Tahseen Ganj, Hardoi I it i . 12.00 Noon
1 Shameem  |o 0 \vord Hussainabad, | Cakhs and Twenty Six Lakhs Twenty Rs. 15,00,000/- Physical tc, 4 00 PM
Jahan : R '| Thousand Nine Hundred | ©One Thousand Rs. 2,00,000/- '
TVE Bhowroom Lucknow, y Two Hundred with price
\Co-Bomawen) || iiarPradeah~2sinyg, . | MG thirkg Sovon Rupses.| = IS THECE appointment
b Only) as on 25/03/2019 | Ninety Eight Only PPo

Pending Litigations known to INVENT: | Not Known

Encumbrances/Dues known 1o INVENT:

1. Commercial/Sales Tax Dues of Rs.1,18,90,000/- a5 on 11.08,2025 2, Nagar Nigam Dues of Rs. 8,93 442/-

Sr. Name of

Possession [Date of statutory

Last Date & Time for submission of 294
Declaration alongwith EMD and Self 02.11. 2026, upto 12.00 PM at the registered office of Invent.

Feet Wide. South- Land Of Babulal.

terest @ 16.6 % p.a. till the realization.

Of Vittan Devi. West- Rest Part Of Lande Of Dooner Manju Devi North - Kachha Rasta 8 200102026 | 11/05/2026 TwentyOne Only) payable as on 11/05/2026 along with in- Mame of Contact person & number:

Description of Property . Amount in Demand Notice (Rs.)
No.| Borrowers taken Date | Demand Notice Attested KYC:
1 | RAMJAN | All That Piece And Parcel Of The Property Situated At Arazi No. Mi. 224 Measuring 350 Loan No. LAP0055200000005056501 A 7 : E . I - :
KURASI, Sq.Ft. |.E. 32.527 Sq.Mtr Situated At Mauza Manduadih, Pargana Dehat Amanat Tehsil 2911012026 Rs. 544086/ (Rupees Five Lacs Forty Four Thousand The e-Auction will be "3_'13'_“':1“'3'5"-" through Invent's approved 59“""_1?9 provider Mis E'Plflﬂﬂlﬁmﬂ"‘ Tech "":'“Ilﬂlf-'ﬂ
NOORJHAN | Sadar Distt. Varanasi. Boundaries (As Per Sale Deed):- East- 3 Feet Wide Gali T/A Land 10/08/2026 | Eighty Six Only) payable as on 10/08/2026 along with in- E- Auction Detalls: Limited - E- Auction Tigar the portal www.auctiontiger.net The steps fo be followed by the bidder for
BEGUM | Of Raviya Begum And Baba Nizamuddin. West- House Of Shanti Devi. North- Land Of terest @ 17.85 % p.a. till the realization. regm!rahun. with a-auction pprial and El-aqc.hﬂn w.n.LFur documants contalning onling e-auction form, declaration
Nijamuddin Kurasi South- Land Of Rashidimadi gl are availabla sl the website of the service provider as mentionad abavea,
2, In}gﬁgt’:r?th /r?ll"That Piecci( A?d Pa\;\?eldOfD Thﬁ H?]use N%hD-TE»?]/Zg-gﬂtf\r{e/a 387 Sqftfgtuatzd At Mg} Ilioar1‘5N1?;'4 ;lgloczgsmmoFofztsg ok Eichioen Th ; Date & Time of bid opening: 16.11.2026, between 11:00 AM to 04:00 PM
, alla Hauza Katora, Ward Dashashwamedh, Teh. & Distt. Varanasi. And Boundaries s. - (Rupees Fifteen Lakh Eighteen Thousan T : ; , ; .
Shreenath | The Plot (As Per Technical Report) East- Common Passage Of D. 38/24, 24a & 24b West:- 2011072026 | 0910712026 | - 1y ndrred Six Only) payable as on 09/07/2026 along EEMest AN bepaatiEPLEIEN S0 A0 Crer Mg Lj"er'nand TR F e S OEIR Rl o it Eaasls
Khatri, Sunita | Public Lane. North- Premises No. D. 32/25. South- Premises No. D. 38/24. Total Admea- with interest @ 17.7 % p.a. till the realization. EMD Remittance Account Detalls: Securitization & Reconstruction F"-":r Ltd. Payable at Mumbai” or deposited through RTGS/NEFT fund transfer to
Khattri | suring Area- 387 Sq.Ft. credit Account Mo, 00620029300142324, Mame of the Bank: Punjab Mational Bank., Name of the Beneficiary!
3. | SANDEEP, |All That Piece And Parcel Of The Arazi No. 89, Measuring 714 Sq.Ft. |.E. 66.356 Sq.Mtr Loan No. HL00055000000005049281 Invent Assals Secuntsation and Reconstruction Pyl Lid, IFSC Ceda: PUNBOOOSZ200
SAROJA | Situated At Mauza Basantpura, Pargana Kolsala Tehsil Pindra Distt. Varanasi. East- House Rs. 846021/- (Rupees Eight Lakh FourtySix Thousand

Emailid: ankit.shetty@inventarc.com

Mr. Ankit Shetty Authorised Officer, Invent Assets Secuntisation and Eeconstruction Pvt, Lid, (+21 9820587626},

SHUKLA ' South: 25 Ft Wide Road Admeasuring Area: 1800 Sq. Ft.

4. |AJAY KUMAR/ All The Piece And Parcel Of House Built On Plot No.5 Part Of Khasra No.1018 Area- 1800 Loan No. HL00630100000005021311
SHUKLA, | Sq Ft. Situated At Vill-Khandedev, Pargana-Bijnur Tehsil-Sarojni Nagar & Dist- Lucknow.
KIRAN | And Boundaries Of The Plot: East: Plot Deegr West: 25 Ft Wide Road North: Plot No.6| 28/10/2026 | 1111172025 | g\ 1y 1y dred Twelve Only) payable as on 11/41/2025 along

TheAuthorized Officer reserves the right to reject any or all the bids without furnishing any further reasons.

Rs. 4097712/- (Rupees Fourty Lakh NinetySeven Thousand

For detailed tarms and conditions of the sale, please refar to the link provided on www.inventarc.com Secured Credior's (INVENT) websitle.

with interest @ 13.35 % p.a. till the realization.

Date: 31.10.2026

Place: UTTAR PRADESH

In any case if there is any difference between the contents of local language publication and English newspaper publication, the content, of the English newspaper
language published in Financial Express shall be prevail

Sd/- Authorised Officer, Date: ﬂ:tnher}ﬂ, 2028
Grihum Housing Finance Limited Place: Mumbai

Sd/-
Authorised Dfficer

Invent Assets Securitisation & Reconstruction Private Limited

epaperfinancialexpress.comid @ @

Lucknow
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X =7 . Il ol Tl I,
(& & som foeemuw iz fou fafes) = CORAL E WSPRINTS LTD.
) . [:II_LH‘I'IHI_‘IH!_FLM a f f LE CIN NO : L2221BH%;’LCMM E-mail : onpl mgua}%
aigaT ST « AR v, G e, 23, wegEa T e T Rl - 110001, W - 491 11 2331 594 Webisite - www.corainewsprintslimited.com
e ' e isimelonena Affle 3i Limited Abstract of Unaudited Financial Result (Standalo
30 fiwefore, 2026 & wsra B oF o5 T 3 SHElEE Rclin aRoml s e {formerly known as Affe (india) Limited o nancial Result { ne)
y {India) ! for the Quarter & Year ended on 30.09.2026  jw n
ot e o o wik elae Sees & Qo) Ragislored Ofice | A47 Lower Ground Floon, Hauz Khas, OFf Amar Bhawan, New Delbi -110016 TP |
: 3 (P)0124-4538748 (W) www.aflle com, Email: compliance@afe com, CIM: LES9900DL1984PLCA0B1T2 No. , ended :{EJT:!I ﬂﬁ:s
efim g ok 3 4 EXTRACT OF STATEMENT OF UNAUDITED CONSOLIDATED FINAMCIAL RESULTS | Audited | Unaudited |
T i il . fiaid i FOR THE QUARTER AND HALF YEAR ENDED SEFTEMEER 30, 2026 1. | Total income from { 0.00 13.26 0.00
Fierren ;"E %, Y m""‘m ’“_"'_f'i Wm " 3‘1'; iAmount in INR million, unless otherwise stated) | |2. | et Proéit F{Lu;;]- from ordinary omis| pim|
I R T SETSET A AR Tt i Quarter endied Half year ended | Chmarier ended Yoar ended 3 | Net i } for e - E
1| afma @ 59 am 16,746 14902 10,427 | M,738| 20344 | 45713 FRcxa T o] e e T — after tax (after Extraordinary items) | 154.28 | (31.88) | (16.79)
2| gl i = /BT (R, s - 4. | Equity Share Capital 505.27 50527 505.27
W 2429 1952 1924 | 4081 3754 | 7,776 Jual et e eee ] 5. | Reserves (excluding Revaluation ' )
3| iy 2 W W TR T W ) ' ' ’ ' ' Profit before exceptional items and tax 158455 | 317242 1,353.34 5.586.67 Resarve 2= shown in the Balance
4 wgﬁiﬁm — 2,129 1,852 1,924 4,081 3,754 T.505 Med Profil for e periods § year 1,297.69 2 GAZ.28 1,105,132 4,548 61 . m of m (1,300.08) {1,440.16) | (1.456.95)|
L GFIEI =i ‘ﬂ‘i - " - Ea .w m“H
5| w3 S =S g i 2 s ! Basic : 305 {0.63) :I].a:ljl
{EF) (e 2 ) miE o TS Paid-up equity share capital 281.38 281.38 28097 281.20 Diluted 105 (0.63) (0-33)
W (F & ) 1,664 1498 1419| 3162| 2738 | 5649 {face value INR 2/- per equity share) 7. | Eamings Per Sha?dgr“
6.| gid ¥ Oithe - = = Exdraondnary iems| each]
(i W Erﬂ st =T W 10 ) 464 ad0| 440 464 440 440 r oull for the yoer 3824095 Basic 305 (0.63) (0.23)
7.| 5= sh W ) NA NA NA NA NA | 28473 Ffjsmi“g? ar anuty share e Diluted - 305 {0.63) {0.33
8w ufd e (5 10- W & valug - per equity share Mote - The zhove i an axirad of he detailed fomal of Finangial
e Basic: 623 1896 7.88 32 38 Resulis filed with the Siock under Regulafion 33 of the SEBI {Lising
TeF & Wl v 3l w3 A and Other Disclosure Requirements) Regulstions, 2015. The full larmat of the
i) = 3543 3278 31.76| 6794 | BZ11| 12543 Diluted: 5,08 1807 7,85 53 33 T T e e .
(i) e 3513 3278 'I.]"ﬁ 67.94 G211 | 12543 Motes wvw_bseindia.com and on Company's websile at wees.coralnewspri n[h‘;a _com
i 1. The abeve resulls bave been reviewed by the Audit Commiltes and approved by the Board of Directors al its Far ,;Ef'm“ﬂmd
gy T — - maeting hald on October 30, 2026. The Statutory Auditors have expressad an unmodifed audit apinion on these
i i i — resuts. Place : Delhi pendra F.s:.h:ulnnf
Fiere ;,“ﬂ-i'!i m?ms au-ﬁi;l'ﬁ ’i.l; Bﬂ% - E:Ir; 2. ey standalone financial information: Dated : 30.10.2028 Whole Time Director & CEG (DIN Mo : 01871760}
- r - - Quarter endead Hell year ended | Quarler ended Yuar ended
AR | it | o | AR | s S B Septembar 10, 2026 & ber 30, 0% 5 bor 30, 204 March 31, 2026
A. | i Ei ] 10,500 8,627 BATd 20427 17,601 36,261 |Unaudied {Unaiscited) I:lhil.llﬂld:l [Auditad)
2| R ¥ s S/ (FT) (R, SR PO N S S Wt ) T Tolal income 263267 | 542443 | 2,081.97 9,339.49 ', - SIRCA PAINTS INDIA LIMITED
3|l B A TEd W o (e * . . . . ’ Med profit for the periods | year 516.45 924,83 00,06 1,339 149 g wmlcmﬁﬂrmm Gﬂﬂ*nmmmmm
; W et § =) 1,588 1507 1,788 3,095 3,541 6,818 Total comprehensive income for the 515.28 ape a8z 300,45 1,338.13 Tel: +31 1 Hﬁvn -
| iy T & 9 g J () perods | year SPE WINDOW FOR ODGEM
(ERTRIN WSt & ) 1,188 1,119 1,339 2.308 2 637 5137 % The above 15 an extract of the detalled farmat of the quarerly financial results filed with the Slock Exchanges ) ERREES\ OF H'PI"S- SHARES
5.| il i Ll ol 2y =/ under Regulation 33 of the SEBI {Listing Obligations and Disciosure Reguirements) Regulations, 2015 as | | Noiceis hersby gven that in coninustion i previous SEBI circular, dated July 02, 2025, &
(EFil) (2 & T=) i amendad special window has been relaunched pursuant to the SEBI Circular Mo
A (F & Aa)) 1,203 1,142 1,337 2,345 2,602 5171 ’ HOMEN M (Zj2006-MIRS0-PODN K3 T50/ 2026 dated 30, 2006 fora pesiod of ane
6.| SfRrdt ¥R Tha Tull Tarmal of the quarlerly linancial results ane available on he websites of slock exchange, wihbsaindia.com {1) yaar from Fd:nu]l 05, 2026 ll February 04, o facilitate and
(et W w1 afEd mEr w 10L ) 454 440 440 464 440 240 and www.nsaindia.com and on the website of e Comgany ie. www.affle.com. Scan the QR code below fo view dematenalzation of sacurites which wers prior do April 01, 2014,
7.| = 3R AR T E) NA HA HA NA MA | 28284 the resulis on the weabsile of the Company. and e afianded, dus i defidency in the documents/
B |mm ufa i (& 10 uf) atherwiza by fumishing necessany doosments and information io fhe RTA. The
T & =T T Al we g sacuriies 50 fensfemed shall be mandatorly cradiled to the rensferee anly in demat mode
{i} = 26.34 2540 30,40 5177 59 AT 116.60 By Ordar of the Board and shall be undar lnck-in for a pﬂlﬂdﬁmjﬂ'm“hdmﬁm
i) 26.34| 32540| 3040 5177 5987 | 1GED For Mfie 31Limited | | Blo lodgemsont of legstly "“'h‘"’_"""""_m‘”"'""“nh‘ L
m it [daeen 4l (el omn -2 aguien selen) Kt 205 & [ 38 & siada s yarda $ aa il e may submit M'-.mqm‘ :FW} 31“ 27, with :R:'w & Share Transfer
Ay h .
o g [end 4 wendl & [Hadi 'm‘ﬂ & thn ureel el o ) Rl g wend & Hafl o o W T vt Placs : Gurugram ; Ani] Klranna Sohum .Fmrtfmmﬁln('.mwg
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